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1245 hrs

RE. RIGHTS OF SUSPENDED
MEMBERS—contd.

-Shri Buta Singh (Moga): I would
make a request on the point raised
by the hon, Member, Shri Bagri, re-
garding attendance of a Member of
the Public Accounts Committee. The
hon. Member has revealed the in-
formation that the Public Accounts
Committee is going to do something
beyond what is provided in the pro-
cedures of the House, there is going
to be an extraordinary meeting. I
think, under the circumstances, you
should kindly allow him to attend.

VW AT . F9 4% g qeqA
LR ST

12.45 hrs.

ADVOCATES (AMENDMENT) BILL
AS PASSED BY RAJYA SABHA

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): I beg to move for leave to
withdraw "the Bill further to amend
the Advocates Act, 1961, which was
passed by the Rajya Sabha on the
3rd November, 1965 and laid on the
Table of the Lok Sabha on the 10th
November, 1965,

Shri Hem Barua (Gauhati): He
asks for leave to withdraw the Bill.
May I know the reasons on account
of which he wants to withdraw the
Bill?

Mr. Speaker: The other Bill is be-
ing brought.

The question is:

“That Jeave be granted to with-
draw the Bill further to amend
the Advocates Act 1861  which
was passed by the Rajya Sabha
on the 3rg November, 1965 and
laid on the Table of the Lok
Sabha on the 10th November,
1965."

The motion was adopted.
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(Prevention) Ordinance
(Stt.)
Shri C. R. Pattabhi Raman: I with-
draw the Bill.

——————

.

12.46 hrs.

UNLAWFUL ACTIVITIES (PRE-
VENTION) BILL*

The Minister of Home Affairs (Shri
Nanda): I beg to move for leave to
introduce a Bill to provide for the
more effective prevention of unlaw-
ful activities of individuals and
associations and for matters connected
therewith.

Shrimati Renu Chakravartty (Bar-
rackpore): I woulg like to oppose
thig Bill.

o TW wAge Wfgm  (wewT-
A7) FAT B, T2 FIHT AGE & 7

Mr, Speaker: I have received noti-
ces from two hon. Members Shri
Tridib Kumar  Chaudhuri and
Shrimati Renu Chakravartty that
they want to oppose it. I can allow
one Member. First I will ask the
Minister to give his reasons for in-
troducing the Bill.

Shri Ranga (Chittoor):
prepared evidently,

Shri Nanda: I am prepared, fully
prepared; because there is not very
much to argue here, it is g patent
and sp simple, and one would not
expecy in this House that, when we
are bringing a measure designed to
safeguard the integrity and sove-
reignty of this country, there would
be any difference of opinion there we
may have other differences. This
Bill should have the full support of
the Members,

To explain the

He is not

purpose and the
principle of this Bill I would just
invite the attention of hon. Members
to an amendment which wag carried
out. I would refer to sub-clause (2)
of article 19. The Sixteenth Amend-
ment Act of 1963 empowers the Gov-

*Published in Gazette of India,
1-8-886.

E;r_aardinnry, Part II, section 2, da
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[Shri Nanda])

ernment tg bring in reasonable res-
trictions on the exercise of certain
rights which are conferred by Clause
(1) of article 19.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Secession only. This goes
beyond the scope of that Act.

Shri Nanda: Therefore, to that part
there is no objection. All right I
shall then proceed with the other
part,

Tlo T AT Afgan - wafa

T ®T WEHA A

Shri Nanda: This legislation might
have been undertaken earlier, but we
felt, we thought, we hoped that those
forces of secession would die out, but
we are now facing a situation—the
hon. Members know what is happen-
ing in a part of Assam there are
certain things happening in some
other parts also.

Shri Hari Vishnn Kamath: Lift the
emergency first,

Mr, Speaker: Let us hear him first.

Shri Nanda: I will now take up the
other part. Besides dealing “With this
question of secession, there is ~also
another part of the Bill, the purpose
of which is that if there is activity
aimed at overthrowing the Govern-
ment established by law, by fofce by
violence or by doing things in pursu-
ance of any influence of a foreign
country, these are things which should
be dealt with.

Shri Vasundevan Nair (Ambala-
puzha): They should resign now.

st wy fowd (q72) : w0 A
e g fafmgt & gt o< A= @
2

Shri Nanda: I reiterate that the
.principles of the Bill are fully con-
sistent with the Fundamental Rights
and are subject to judicial review.
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What further guaranteeg
hon. Member ask for?

Shri Tridib Kumar Chaudhuri
(Berhampur): The Minister has pre-
faced his remarks by referring to the
16th amendment of the Constitution.
I have no hesitation in saying that
this is not only a fraud on the Cons-
titution but it is also a very gignatic
fraud perpetratedq on the public con-
fidence also. You know that on the
18th May last the Government appa-
rently made a gesture restricting their
powers under the Defence of India
Act to certain parts of the country,
but here what they propose to give
wih one hand they are taking away
by the other. Apparently the Bill is
directed against secessionigy activities;
nobody could oppose it if it is really
against secessionist activities, The
real purpose of the Government is to
put on the statute-book on a perma-
nent footing the powers that they al-
ready had under the Defence of India
Act...... (An hon, Member: It “is
even worse than that).....In a cer-
tain sense the DOI Act is a temporary
provision; it is in force as long as
the Emergency is there. But here
these powers, these arbitrary and
dictatorial powers, fascisy powers, are
sought to be put on the statufe-book
on a permanent basis. The 16th
Amendment of the Constitution or
even before that amendment our
Constitution empowered the executive
to put reasonable restrictions on cer-
tain fundamental rights under article
19—freedom of speech, association and
all that. But at least there was this
safeguard on the reasonable restric-
tion; that at least ensured the power
of the courts for judicial review.
There have been a number of cases
in the Supreme Court and case law
is there that the very expression
reasonable restriction ensures justicia-
bility. But here under the proposed
section 16 of the Bill the powers of
the court are being taken away. This
means that article 19 of the Consti-
tution is being sough{ to b& amended
on a permanent footing. I am asham-
ed that a man like Mr, Nanda. ... (An
hon. Member: Shameless man like

does the
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Mr. Nanda) comes forward with this
Bill. It is a shame that while they
are now abrogating their powers or
restricting their powers under the
DOI Act, what they are really taking
now is much worse. We declare our
intention to
stock and barrel at every stage with
all the power at our command and
the whole Opposition is united gn this.

Shrimati Savitri Nigam (Banda):
Only lawless people should be afraid
of this Bill. Why are my hon, friends
afraid of this Bill?

Shri Tridib Kumar Chaudhuri: You
are a law abiding citizen so long as
it suits your Government.

¥ro TR wAET Aghr : g7 faw
aaurfas mmfe #¢ 2 AC Fga1 2
fr 4fF = fa= & 747 m@em A @
=t T 57 3 92 w9k 5w a4
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Mr, Speaker: I have heard the hon.
Minister as well as pne Member from
among those who want to oppose it.
I wil] now put the quesfion to the
vote of the House,

Mo TR HAFT Aifgan : 71 Y
g0 g M | aF 7t o o A
AT |

TR WERET | A% GHET AT A
FTH AE A
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Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
more effective prevention of un-
lawful activities of individuals
and associations and for matters
connected therewith.”

Lok Sabha divided:
13 hrs.
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Omkar Singh, Shr
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Mr, Speaker: The result of the divi-  introduce a Bil] further to amend the
sigm is: Ayes 213t; Noes 63. The Ayes Defence of India Act, 1962

have it. Leave is granted,
The motion was adopted.
Shri Nanda: I introduce the Bill.

13 hrs.

STATEMENT RE. UNLAWFUL
ACTIVITIES (PREVENTION)
~ ORDINANCE, 1966

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to lay
on the Table a copy of the explana-
tory statement giving reasons for im-
mediate legislation by the Unlawful
Activitie; (Prevention) Ordinance,
1966, as required under rule 71(1) of
the Rules of Procedure and Conduct
of Business in Lok Sabha. [Placed in
Library. See No. LT-6586/66].

13.01 hrs,
DEFENCE OF INDIA (AMEND-
MENT) BILL*
The Minister of Home Affairs (Shri
Nxada): 1 beg to move for leave to

51 anrgl  gATY) O 0%
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Shri Nanda: I thought that what

I was doing was in line with the

wishes expressed by the House
generally. There were discussions
on this subject and at a certain

stage—it was on the 2Tth April—I

Shri H. E S_oy also wanted to vote fbr “Aye-s" vide his man_tion;mp_
*Published in Gazette of India, Extraordinary, Part II, section 2, dated

1-8-66.



